
IN THE CENTRAL AdMINlSTRATTVtE TRIBUNAL,
PRINCIPAL BENCH, NEW DELHL /V^

OA.No . 2371/94

Dated this the 2/th day or .jfS'tuarv , isDo

Shri rcT. Thi rejvetioadaiii•Horu He niter LA j

Di", A, Vadavaili, Hot, MembertJj

Shri S,B. Kausirik.
S/o Late Shri Bharat Singh,
R/o Rakslla Ken i,
PascLnii! Vihar,
New Delhi

oy Advocate; Shri K99: Cuptt,

versus

Union of India thr-ouyli
•fhe Secretary,

DeDart,ment of Agri cu 11.ur*a1 Reseai'r!r
and Education,
(Hi rii 31 r'y ot Ag i" i c u11.ure),
Krishi Dhawan, New Delhi 110 UOI,

Bv Advocate; Shri V.K, liao.

0 R"D E R fOra-i
{f;y Sh r i P, T , Th i.r'uve ngad3m)

Ihe applicant was functionino as Sc;ction

Officer in IX., A,R, Headguaf'tcrs, en u!mce ujMOi

dated 31,12,91 (Annevurc-HI to the OA . , • m '

. [i, ^ M n ' M, r . ,

Fron the d:ats. a person takes over the i > - L

iiiost, the. post of Desk Officer' cnticies 'h , at

to a special pay of Rs,1dO/-^- per inontln ' • "

his pay as Section uffisern

2. On 17,11:941" the r k

circu'iar callinq volunteers for tiinng '• iX •

Desk Officer (Anne;<ui"S'9 to the

'•ra.j 11, fjO • I !•, • ' ' I ' .: I' •. . ' •

hr- . ' ' 7 9 . I /, i'li • ri •} CC .••n I ,
f
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ifi NARP, which post ic beinq

order dirsctinq tr^e respondent^

spplicant froiii the post of De

J ori

q. The learned counsel for tiie app1 icant erqucd

that the applicant had been posted as Desk Utticet hv

a regular prexess of selsctioru He contends shot his

DOSt is not to be filled on teriUi-o bseeis and the re

are quite a few others, who are contrmuinq in such

poste for more t(iar: 1 ysdrc.

e. On the other hand., the lea mod counsel for, tfic

respor;dervts drcwi atterrtiori to Departiiisnt of ;o rr '" '

& Adrninistrat;ye Reforms OH dated

(dnriesure-Pi at page 12 of the repfvl ,

OM., the period of deputation of desk fu

2 years for al l categories,: f^i i , '•

ostended in case of CSS Officers: It is

no Desk Off icer' i'las a riqht tr,: cor' 'U '

years. Once po,sted as Des:k Offuercs. ' , ••• •

norma 11 V dicturbed fca* a period cv 3

extent!on has to be based on the neri > •

6, After hsai'ing both si dm,

(iiatter to, be decrded falls wit hi

Fn-otii the OH dated 11,12 .,75, war n'i., da

functioneries are initially appomird e,:

3 years, Ttris per nod of 3 years .y ' <

appd icant., Furlrter continuance ca.i: ir

matter of right md it would Ipn i

perforrnarice of the Desk Officer concerned.
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: V: th,. filing of the OA, possiblv th. t, .pondento clou id V\the f11i ng

not app^

the applicant in, hie functioning i •

V their iTiind with regard 'C 'he extention

fi In the circusiistanceSp v,c Cirect

respondents should consider me castt lor ententiort c

the applicant to continue as Desk Oir icer bevond m
period of 3 years. It is unneceoeaiy to add that tn

satne norms that arc being foil owed in othe

such extention should be fonowod m this

Decision taken should be intimate, u t-O tn

within 3 period of 3 ifionths from the date

of a copy of this order. Till the

conveyed, the applicant shall be kept in the post tu.

Desk Officer,

g. -i-tiis stage, the learned counsel for the.

applicant sought liberty for filing a rresh uk.,. in::

•case the respondents take a .decision nor t.i) miit irfu-

the applicant .beyoiid 3 years, Since that dou.ld be a

fo'csh cause • ot action, such idLie! i,y , -

ava11able to Hi m.

yith ttie above obseryatnons,, • tne .Oft m

disposed of. No costs,
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(, P1T , Th i r uVengad a md .h.fpr , A. Vedaval1i)
MemberCd) .. t "Mefflber(A)
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